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cusToMs, ExcISE & SERVTCE TAX APPELLATE TRIBUNAL
SOUTH REGIONAL BENCH AT HYDERABAD

BENCH - DB
COURT.I

Aooeal(s) Involved:

cl75t/zotL-DB

(Arising out of Order-in-Appeal No. 79-2009 (V) CH dated
30/L7/2O09 passed by Commissioner of Customs & Central

Excise (Appeals) Visakhapatnam)

Commissioner of Customs
Visakha patna m Appellant(s)

Versus

Respondent(s)

CORAM:

HON'BLE Mr. M.V.Ravindran, MEMBER (JUDICIAL)
HON'BLE Mr. P. Venkata Subba Rao, MEMBER (TECIINICAL)

Date of Hearing | 28/0U20L9
Date of Decisioni 28/01/20t9

Order per: M.V.Ravindran. l

Thls appeal is filed by the Revenue against order-in-appeal No. 79-

2009 (V) CH dated 30/tL/2009.

2. Heard both sides and perused the records.

3. On perusal of records, we notice that the issue is regarding arriving at

the assessable value of the imported goods as regards the inclusion of
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foreign supervislon charges. The adJudlcating authority assessed the bills of

entries and included foreign supervision charges in the assessable value.

Appeal was filed before the 1st Appellate Authority who set aside the said

order and redetermined the value by excluding 50o/o of foreign supervision

charges ln the assessable value holdlng lt as unsustainable.

4. Both sldes submit that identical issue of the very same respondent in

various other matters was listed before this Bench in Appeal Nos

c/529,55L,563,584,62712009, C1750/2OLL, C/1063-1066/20L0 and

disposed of by Final Order No. A/31893-3190212017 dated 16.11.2017. In

the sald Judgement, the Bench rejected all the appeals which were filed by

the Revenue.

5. We flnd no reason to deviate from the said view taken by this Bench in

respect of the very same respondent on an ldentlcal lssue. Accordingly we

hold that the impugned order ls correct and legal and does not suffer from

any infirmity. The impugned order is upheld and the appeal is rejected.

Neela Reddy

and dictated in open court)
_ sd_

M.V.Rffindran
MEMBER (JUDICIAL)
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P. v&hkdta Subba Rao
MEMbER (TECHNTCAL)
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